9789  Arbditration JULY 5 1087

{Mr. Deputy-Speaker]
are several questioners and I think

the Home Minister will also take about -

ten minutes The hon. Member should
be brief.
Shri Shri Chand Geal (Chandiearh):

1 will not take more than 15 minutes.
17-33 hm.

ARBITRATION ON CHANDIGARH®
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Prisr w1y QU awk w i e
T ) W WA wiiw  wfey e

whit § ot ey o IR yefing
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“So far ss Chandigerh ia con-
cerned, it had conveived,
pisnned and desigoad far the
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I o v ¥ g A oWt @
e ax % wark ofte fpr ot ey 3 §
fe ey 9 swhraerer
¥ ug Wt Frder wor wgm § e 9w
wuy N gt vty § dexcarfie-
¥ Y-t wrow frowsm-aght
o vt e o where fen o
R Y N—

“With regard to common Jinks,
i think it is better that at Chandi-
sarh wany common links should

be retained 1 conceive that
Chandigarh should in course of
time become the centre for Hima-
chal Pradesh, for Jammu, for Pun-
jab and for Haryana, and it should
become a big centre, and a centre
op~important activities, for ins-
tance, educational activities for
the benefit of all the people of this
ares. That is my concept of
Chandigarh, and that is possible uf
Chandigarh is developed 1in that
manner with the co-opecration of
all. 1t should belong to all, and
1t should become a common herit-
age 1 think that would be the
best solution and I hope the Cen-
tre wul make af (fie necesury
mmﬂhmlhmﬁrdtﬂﬂilt—"
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wigwt § fs oferiz & oy
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Shri G S Dhillon (Taran Taran)
Sir, as 1 understand from the hon.
Member Shr:1 Goel's speech, he has
been making out a case for a Unon
Territory Shri Shastri has made out
a casc for Herydna 1 want to ask
whether it s not a fact that the sur
rounding areas of Kharar Tchail 1n
which Chandigarh 1s situated in  the
very centre was not a part and paicel
of the erstwhile region known as
Punjabi Region? Secondly, a case
was made out that there was a pre-
ponderance of urban Hindi population
But 13 the hon Member not aware that
in 1961 census this urban percentage
was taken not in the umt of Chandi-
garh as a single umt but Kharar, Mani
Ma)ra, Kalka and Ambala taken
together?
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Wi & vwwrd 7 wré gt wwc M e
wrwftr we ¥ fie o qont wmpar |
Ty ST &7 werk vt figew wwhe § )
O 7 g ¥t ¥ aré g oy wwcd:

“Akall leader, Sant Fateh Bingh
today asked Prime Minister Indira
Gandhi to arbitrate on Chandigarh
at the earliest, irrespective of the

her that Chandigarh to
Punjab’
He also urged the Prime Minis-
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_ GAW TR A7 geTRaca frd
ag w1 wr¢ faww feomar war ar
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7 @ ¥ oy Fer ofgy

A wr, frew v geaneT
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Mr. Deputy-Speaker; There is a
procedure laid down, Unless he writes
to me in advance, no questions can be
asked now. He may please sit down.

Shri Sonavane (Pandharpur): The
pravision is only half an hour and that
iime has "alréady been éxcéeded.

Mr. Deputy-Speaker: That

right.
The Home Minister.

is all

The Minisier of Home Affairs (Shri
Y. B, Chavan): It has been suggested
that I could reply in Hindi. I some-
times speak in Hindi. I would have
loved to speak in Hindi, but this is an
important statement and, therefore, 1
do not want to commit any mistake,
I would, therefore, speak in English’

I am very glad that this discussion
has given me 'an opportunity to put
the facts before this hon. House in the
proper perspective, because a lot of
things have been said and have appear-
ed in print which sometimes mislead
the people. Some people have got a
very good knack of misleading them-
selves. So, I think, this gives me a
very good opportunity to put the whole
facts, as they happened in the last few
months.

It is a well-known fact, it is a fact
of history, that the Shah Commission
recommended inclusion of Chandigarh
in Haryana, but the Government in
its wisdom decided that it should
be kept as a Union Territory and the
Parliament approved the decision and
put its seal on that decision.

Later on, this question arose because
of the threat of self-immolation by
Sant Fateh Singh. I would like to
remind this hon. House by quoting
my own statement or mentioning my
statement which I made in both the
Houses on the 8th December, 18686,
wherein I stated: "

*The Government would be un-
able to accept any claim for read-
justment of the reorganized terri-
tories unless all the parties con-
cerned evolved a mufually agreed.
solution.”

That was our basis. At the same
time, there was the question of com-
mon’ links of Governor and High Coutt
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Shri ¥. B. Chavan: This remainds me

of a very interesting proverb I came

across when I was learning Hindi;

‘Ganga gaye Ganga Das, Yamuna
gaye Yamuna Das’—and Chandigarh
gaye Chandi Das’!

Shri Kanwar Lal Gupta: What is
the position of the Congress?

Shri ¥. B. Chavan: My last point is
concerning the last question put by
Shri Ram Kishen. He said that while
considering the question of Chandi-
garh, the guestion of the security of
India should be considered. Perso-

on Chandigarh (H.A.H. Dis.) 9780
nally, I do net think the suggestion
very good and worthy. Wherever
Chandigarh is, it will be safe and it
will be in the interest of the security
of India. I have no doubt about it.

Shri Randhir Singh: What about the
Shah Commission Report? Is he
prepared te reconsider the decision on
it?

Shri Y. B. Chavan: I do not want
to add anything to what I have said.

18.14 hrs.

The Lok Sabha then adjourned till
Eleven of the clock on Thursday, July
6, 1967/Asadha 15, 1889 (Saka).
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